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(2) The Appropriation Railways (No. 6)

Bill, 1968.

The Indian Tariff (Amendment) Bill,
1968,

&)

(4) The Punjab Appropriation Bill. 1968.

(5) The Pondicherry Appropriation Bill,

1968.
(6) The Appropriation (No. 5) Bill, 1968,

(7) The Bihar Appropriation (No, 2)
Bill, 1968,

1 lay on the Table copies, duly authenti-
cated by the Secretary of Rajya Sabha, of
the following ten Bills passed by the Houses
of Parliament during the last Session and
assented to by the President since a report
was last made to the House on the 6th Dece-
mber, 1968 :—

(1)
@)

The Judges (Inquiry) Bill, 1968,

The Indian Railways (Amendment)
Bill, 1968,

(3) The Madras State (Alteration of
Name) Bill, 1968.

The Deposit Insurance Corporation
(Amendment) Bill, 1968,

“@

(5) The Food Corporations (Amend
ment) Bill, 1968,

(6) The Banking Laws

Bill, 1968.

(Amendment)

(7) The Essential Services Maintenance
Bill, 1968.

(8) The State Agricultural Credit Cor-
porations Bill, 1968,

(9) The Legislative Assembly of Naga-
land (Change in Representation)
Bill, 1968.

(10) The Insurance (Amendment)

1968,

Bill,

PUBLIC ACCOUNTS COMMITTEE
Forty-first Report
SHRI M. R. MASANI (Rajkot) : I beg

to present the Forty-first Report of the Pub-
lic Accounts Committee on Paragraph 41 of
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Audit Report (Civil), 1968, relating to the
Ministry of Home Affairs regarding Avoida-
ble Expenditure.

ESTIMATES COMMITTEE
Seventieth Report

SHRI P. VENKATASUBBAIAH (Nandyal) :
I beg to present the Seventieth Report of the
Estimates Committce on the Ministry of
Railways—Railway Electrification Projects.

12,05 hrs.

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS

MR. SPEAKER : I have to inform the
House that 1 have received notice of a motion
of no-corfidence in the Council of Ministers
under rule 198 from Sarvashri P. Ramamurti,
Rabi Ray, P. K. Vasudevan Nair, Madhu
Limaye and S. M. Banerjee.

Y wg fema (F77) : wenw wekEw,
FIT I IQI 1 2W WY OF ST SIAT
TG R F LA

MR. SPEAKER : How does it arise
when the no-confidence motion is before the
House ? On what subject ? Which item of
the agenda ?

st Ay femd © wra w9 FF g
fay e A @A WHETW w1 A
garg 7Y faar mar @ sadEwed
w9 7T qfggar a7 gai fqarzar §
T FIHIA 1 -

MR. SPEAKER : The Chair has the

right to admit or not to admit a calling
attention on a particular day.

MNow, 1 come to the no-confidence mo-
tion,

The motion reads as follows :

“That this House expresses its want of
confidence in the Council of Ministers.”

The reasons given are :
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“The rebuff by the electorate of the
Central Government's policies of toppl-
ing the elected Governments and rever-
sing the popular verdicts in West Bengal,
Bihar and the Punjab.

The encouragement of aggressive regio-
nal movements such as Shiv Sena, Lachit
Sena, elc.

Failure to promote balanced develop-
ment of different parts of the country and
different parts of individual States.”

May I request those Members who are
in favour of leave being granted to this
motion to rise in their places?

I find there are more than fifty members
in favour of leave being granted. Leave is
granted.

it tfw Tm (991): merw wERT, 7

2 fr famaa cgargad aud gan

%7, {5 qg ¥ fogr  oma Afagarm g,
Tl ag g 7rAT wifgd

MR. SPEAKER : I will have to ask the
Government also about it. Last time the
opposition did not want the Government to
continue even for onc hour. They said, the
Government could not function and do any
business and therefore, it must be discussed
here and now. Gowvernment accepted the
challenge and even though normally after
the President’s Address we adjourn, on that
day the opposition insisted and we immedia-
tely began the discussion. Now also 1 must
ask the Government.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : We have no objection. We are
prepared to take it up now.

MR. SPEAKER : Government is pre-
pared. If the opposition wants a little time,
I can take it up tomorrow.

ot wq fomd : ¥ e @ e oF ay
¥ a7 qET 48 farrg Cwargad w3
doRgra g sifr s T & arww
AmE

SHRI SURENDRANATH DWIVEDY

(Kendrapara) : I do not think it is necessary
for the Business Advisory Committee to con
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sider it because the rules provide that you
are to fix the time after consulting the Leader
of the House. We did not think there was
any necessity for such a motion, but now
that it has come, it should be discussed just
now,

MR. SPEAKER : 1 think so. Govern-
ment is ready. The Business Advisory Com-
mittee may decide other items of work.

Wt wew fagdt awdat (aFmgE) ¢
wensr w2129 a2 farg F7ar g feaan
AT T ZT AT THE A H W
791 F71F @t F1€ wrafe adl & wqdifs
uF gy & 7 gv fad aFq § Wi saw
frtr #< |3 & fo fear amg Bar
AUl

MR. SPEAKER : It is true. But we
cannot keep this hanging. Keeping this pend-
ing and discussing other subjects will not
look fair.

& wy fomd © Q1 aw Jifag

SHRI S. M. BANERJEE (Kanpur) : Let
it start from 2 o'clock,

MR. SPEAKER : We will take up at 2
o'clock. The only point to be decided is
whether it should be discussed for one day
or 14 days or for 5 hours. We are taking it
up at 2 o'clock.

12,09 hrs.

CUSTOMS (AMENDMENT)
BILL. 1968

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : The Customs (Amendment) Bill, 1968
was introduced in the Lok Sabha on the 3rd
December, 1968, Because of heavy legislative
programme of the Lok Sabha, the Bill could
not be taken up for considaration. As the
House is aware, Customs (Amendment) Or-
dinance, 1969, incorporating the basic provi-
sions of the Bill has since been promulgated
by the President on the 3rd January, 1969.
At the time of issuing the Ordinance, it was
considered desirable to make certain drafting
changes 50 as to make the provisions clear.
These drafting changes had been incorporated
in the Ordinance,



